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CENTRAL Al.l\\INISTRA TIVE TRIBJNt\L 
ALI.Aijf\BAD BE~H. ALLAHABAD. 

Allahabad, this the 3rd day of June, 2CX>4. 

QJOHJM ~ HON. MB. JUSTICE S .R. SING!, V.C. 
HON I MR. D. R. TI\JARI, A .t.\. 

4 

O.A. No. 389 of 199, 

" 1 

OPEN COORT 

Brij l.\ohan S/0 Sri Kamal Singh R/O Gau.rav Shiksha Sadan 

Junior High School, Nai Basti, Khurja Junction, Bulandshahar • 

• • • • • • • • • • • • • • Applicant • 

Counsel for applicant : Sri B.N. Singh. 

Versus 

l. Union of India through the Divisional Rail Manager, 

Northern Railway, Allahabad Division, Allahabad. 

2. The Divisional Superintending Engineert Northern Bailway, 

Allahabad Divis ion, Allahabad. 

3. Assistant Engineer/J?QR.S/TRT, Northern Railway, Fatehpur. 

4. Chief .Pemanent •lay Inspector/~. Northern Railway, 

Fatehpur •••••• 

Counsel for respondents : Sri G. Saran. 

0 R DE R (ORAL) 

SY HON. IvlR. JUSTICE S. R. SINGH, V .C. 

•••••• Respondents. 

Heard Sri B.N. Singh, learned counsel for applicant 

and Sri G. Saran, learned counsel for the respondents. ~l/e 

have also perused the pleadings. 

2. The applicant herein has ins tituted this 0.A. 

under section 19 of the A.r • .Act, 1985 for i s suance of a 

direction to the respondents to .regularise him on the post 

of Ma te and the order of reversion and transfer, if any, on 

the pos t of Gangman be quashed. 

3. T~ ca se of the 

appointed as Gangman and 

.~ 
·!/.:> 

respondentsLthat the applicant was 

on 30.7.2002 he was promoted to 

the post of Keyman and thereafter on 26.4.2CX>4 he was 

pranoted to the post of Mate. Sexvice Book, summoned by 

the Tribunal, was produced by Sri G. Saran du.ring the course 

of argtJDent. A peiusal of the Service Book would indicate 
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that w.e.f. 24.4.84 the pay of the applicant was revised to 

Rs.246/- and he was11 spared and transferred under PWI, PQBS 

w.e.f. 6.8.84 (AM) to work as Mate on temporary Gang in the 

grade of 250-270 (Rs. )tt. There appears to be an overwriting 

on the figure 250/- by . writing figure •1• over figure •5• as 

if the applicant was spared and t.xansferred to work as Mate on 

temporary gang on the grame of Rs.2lD-270. The pay of the 

applicant in the said grade was revised to Rs .250/- w.e.f • 
• 

24.4.85 altered as 24.4.84. Next revision of his pay to 

Rs.255/- was made w.e.f . 24.4.85 and to Rs.260/- w.e.f. 

24.4.86. On the basis of the entry in the Service Book showing 

that the applicant was spared and transferred to work as Mate 

w.9.f. 24.4.84, Sri B.N. Singh submits that the applicant had 

been promoted to the post of Mate w.e.f. 6.8.1984. A letter 

dated 22.5.96 ~f Rail Path Nirikshak, pasted on the Service 

Book, however, makes it clear that the applicant was simply 

spa.red to work as Mate on a temporary post w.9.f. 6.8.1984 

and he was never pranoted to the post of Mate in the grade of 

Rs.225-308. It is further mentioned in the said letter that 

the applicant was working in the unit on the post of upgraded 

Gangman in the scale of Rs.210-270 and he was not selected 

the post of Mate. No order of pranotion has been filed by 

I for 
1 

the 

applicant and it is stated in the supple.mantary C.A. that the 

applicant has since been promoted to the post of ~yman w.e.f. 

30.7.02 and then to the post of Mate on 26.4.04 as stated 

supra, i.e. during the pendency of O.A. 

4. The applicant, in our opinion, is not entitled to be 

regularised on the post of i•1ate - a selection post. rt~~ \_f 
because ~he has worked as Ma t e in temporary arrangement for 

a period of more than three years, as stated in the O.A./ in 

the absence of a scheme visualising .regularisation of such 

W~te . In view of the above discussion, the O.A. is dismissed 

with no order as to costs. 

v.c. 

Asthana/ 
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